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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DBELKI

OA NO, 187% OF 1590
. 7 l‘::

) ~~ New Delhi this thehﬁpd February, 1995

coram: ., - ‘
Thechn“ble Mr, S5.R, Adige, Member ﬂﬂ}

The Hon'hle Mrs. Lakshmi 5uaminathan,'member (3)

1. Ashok Kumar DBas. s/c 3h., BePe.las
2. Ram Pal Singh $/0 Sh. Qaryav Singh,

3. Ramesh Basin s/c Sh., Ram Ashre.
4, Ram Bilash s/o 3h, Hira Lal.

5. Ram Krishan Pali s/o Sh, Fateh Singh.

6. Ummed Singh é/e She Cjander Singh .,

7. SeKeGanguli s/o Sh. D.N.Ganguli

8. Gaj Raj Singh s/o Sh. Lok Raj.

9. RoBe Garg s/o Sh, Tek Ram,

10. Suraj Kumar Chakroborty. s/o Sh., S.K.Chakarborty,

Ti. Mam Moham Kumar s/o Sh, Lajpat Singh

12, Gircharan Singh s/o Sh, Piara Singh,

All are working as Electricians (Skilled) and postsd
at Urdnance Factory, Muradnacar,
Oistrict, Ghaziabad (UP),

IR J\{Jplicants,

(By Advocate Sh.'U.P.Shafma);

Versus

1. qugn of India through the Secietafy
Ministry of Defencs, Govt, of India
New Dglhi,

2. The Director General of Ordanance Fac
Ministry of Defence, Govt. of India
10-Auckland, Calcutta, ’

tories,

3. The General Manager, .
G "\d r - - -
W& ??ancs .aFﬁo;y, Ministry of Defence,
luradnagar, Distt., Ghaziabzad{UP)

X . Resp 5
y Advocate Shri Vo5.R.Krishna) eecocseSpondents
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By Hen'ble Mr, S,R,Adige, Member (A) J
1n this applicstion Shri A.K.Das and 11 others, ell

clectricien(Skilled) in the Muradnager Urdapance Factory haus
M
impugned the ponCunts sction in kkghdy not considering them
- ”\ J)S r‘Ly .

for promotion as Wir emanidkilled Grade- 11 =+ uireman(nggiﬁkillsf
GCrade-l}, S

Ze " from the material on record it appears that the applicents
joined service as Jireman{Skilled). At that 1me promoticn ofnoriu=
nitiss in the WYireman cadre were ngnmexistené% and the aspplicante

° . r .
tricians (Skilled) upon their clearing tha BGLTg
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Uere promote
compatency test 4 other tests, which enabled them to be considarsd
for further prometion in the Electrician Cadre as Electricianitig
Skilled) and Master cf Technician. Houever consequent to the

Guha Committees recommencations, promotion oppertunities opined up
in the Wiremen Cadre as Wiremsn (Skilled)}, Yireman{Highly Skilled
Grade-11) and Wireman(Highly Skilled Grade=-1}, The applicanic

A

ncu want to ¢l to the Yireman Cadre end be considstad for

W

promotion as Wireman{Highly Skillad Grade-I1} & Wireman{Mighly

Skilled Grade-I},

ferent in job speci

ve
etec, and permitbtin the s lie £ b tderad fep o5
permniecdng ine app ants to be consider2d fer promotion

4. The applicants in their rejoinder allege; that the

rastructuring and widening in the Wirzman cadre has taken avay Loe
work performed by elecirician and alsc that tho rESPpONOBnis shouls
have sought the applicants opfhmma whether they would like tc
continue as electricians or revert toc the stiresam of wiroman .in

2

view of the promotion opportunities that had been newly erzated
thers. It is also emphasized that the job specification ror
Wirzman and Electrician is‘es§§m21aﬂy the same the only Jiffziosnne
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Ly that ine edsoiricliang have Lo ass !
0 e electricians have tu pass lonal compolonn,
pelone

ectricians
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S We have heard counggl for both perllies,peruSct e
‘ & ) - 3
matcrials on recorxd and the metter carseful conside cn. 1t

s clear thet prieor Lo this Guhz Committces rscommendations,
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' ' 2 f el ams o mrs ARiaHid oo
to appears for the test as bleectriclans and wers Abhjabid as

A
uAPC} icians, provided they possessglef the necessary cumpecin®y

I\J’ -
v - LI/\L. - " F-,.'_,-.-S .
qﬁhgi 25, The Lrdeznance Factory Board howsver appolfisn a

Commitiee on a demznd raised in the JCM to rationalgetho tpads and

grade structare of Industrial Employees, including Llectricians
-

dent trade on the basis of their job specifications, Uliroman
thus ar:s nomerecognised as an independent toade, with its cun
ication, job specificaticns, educaticnal and cyperiznes
uelifications, promotion channel, Skill levels as wzll as

nature of duti=s and responesibilities, as would be evitenl from
finnexure R=1 to the respondents reply. Under these circumslernoc
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the respondents restrict further promotion to Wireman(H.S,

Erade~Il) and (H.3, Grade-I) to Wireman (Skilled), i.=.

within the cadre of Wireman, consequent to the Guha Comnitics

recommendations, on the ground ithat they form a separata cluy .,
i fipel i .
T ST .. . S, . ;
dgstinct separate fiogm Electricians it can not be Roupd that thoy

are @see acting arbitrarily, perversely, illegally, or violai
n CRP I -~ e i K .
Articles 14 or 16 of the Constitution, as the promotion channszl

of legtriciane, in their own cadre is in no way affecisd

hei Verma for the applicants has sought to plasce reliance un

" T I c
Lhe J.L.J.J_n;_d in Qtate DF mySOC/‘r ‘JS. F']"H-KI‘.iShﬂamurihy 15.‘12 %LP

¥ 13

p . <
832 and .8, Deodhan Vs, State of Mahs

rashtra 1974 LR 47,
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it Support of his contention that 53 i
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end Wireman Catecory is @rbitrary
s

)
artificial: /s e, ,, ' KV
iy rems - and they diﬂnﬂﬁ“y form a cingle
category = the i ‘
gery, and therefore the differences in the :
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has been held that wher the gqualificatiins
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and status of persons uorking in formerly separate uniis vore

identicel, the work was of the same nature, the standards,

0

objective tests precribed were identicel, any artificcl Zeclinglic

would be arbitrary In the presznt case, as pointsd oult Wirors
4 ((T)If[flrl‘f /: f{

and El ectricisns are sompaedsesd and recognised as

by a/”/“ﬁ”“'ﬂ echieical fommittes such as the Guha

with their cun clessificaticen

y job specification,
¥ cxporience gquelifications, 5kill levels, nature

sponsibilities as would be evident from the annexure to Lbse

respondents reply (R=I}., Under :these circumstances it factc

W Sie A
B, In the ras ‘ult no good grounds to interfere in this

metter ancd the application fails, It is gecordirol
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(ersnmi Suaminathan) (S.R,Adife;
Membhor AN
memb&;. L‘r&,




